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BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA
NARIAN SINGH): With your permis-
sion, Sir, I rise to announce that Gov-
ernment Business in this House during



339 | B.OH,

[Shri Bhishma Narain Singh]
the week commencing the 15th
December, 1980, will consist of:—

(1) Consideration of any part dis-
cussed item of Government Business
carried over from today's Order

Paper.

(2) Discussion on the Resolutions
seeking disapproval of the following
Ordinances together with considera-
tion and passing of the Bills in replace~
ment of them:—

(a) The Maruti Limited (Acqui-
sition and Transfer of Undertak-
ings) Ordinance, 1980.

(b) The Hind Cycles Limited and
Sen-Releigh Limited (Nationalisa-
tion) Ordinance, 1980.

(¢) The Bird and Company Limi-
ted (Acquisition and Transfer of
Undertakings and other Properties)
Ordinance, 1980.

(d) The Forest (Conservation)
Ordinance, 1980.

(e) The Tea (Amendment) Or-
dinance, 1980,

(f) The Payment of Bonus
(Amendment) Ordinance, 1980.

(3) Discussion and voting on the

Supplementary Demands for Grants
(General) for 1980-81.

(4) Consideration and passing of
the Salary, Allowances and Pension of
Members of Parliament (Amend-
ment) Bill, 1980 as passed by Rajya
Sabha.

(5) Discussion on the motion by
Shri Jyotirmoy Bosu regarding per-
formance of IC.AR, at 4 PM. on
Wednesday, the 17th December, 1980,

SHRI K. LAKKAPPA (Tumkur):
Sir, 1 have written a letter focussing
attention regarding Vaidialingam
Report ....

MR. DEPUTY-SPEAKER: You con-
not arise it now.

SHRI SATISH AGARWAL (Jaipur):
On a point of order, Sir. When the
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meeting of the Business Advisory Com-
mittee was held in the Speaker’s cham-
ber, it was agreed unanimously that
members present at that meeting will
not be permitted to raise issues here.
Mr. Lakkappa was present at the meet-
ing.

MR. DEPUTY-SPEAKER: He also
knows that.

SHRI SATISH AGARWAL: My ob-
jection is, if you permit Mr. Lakkappa
to raise something, we shall also raise
issues which have not been accepted
by the Business Advisory Committee.

(Interruptions)
MR. DEPUTY-SPEAKER: The House
stands adjuorned for lunch till 2 P.M.

13 hrs.

The Lok Sdabha adjourned for Lunch
tily Fourteen of the Clock.

— e m——

The Lok Sabha re-assembled after
Lunch at Seven Minutes past fourteen
of the Clock,

[Sur: HARINATHA MiISHRA in the
Chair.)

BUSINESS OF THE HOUSE-—contd.
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SHRI BAPUSAHEB PARULEKAR:
(Ratnagiri): It is published in the
Hindustan Times, Therefore, I would
request the hon. Minister to make a
statement on it.

am informed
position and

MR. CHAIRMAN: 1
that he will clarify the
indicate the date.

DR. SUBRAMANIAM SWAMY
(Bombay North East): This Govern-
ment has been in existence for 11
months. Every session I have made a
number of times a request for holding
a full-fledged discussion on Afganistan.
You will be surprised to know that
during the last 11 months not even one
day we have had a discussion on the
question of Alfganistan, eithier under
rule 193 or 184, or any other device,
not even a Calling Attention Motion.
And this problexp is getting
worse and worse as it is
evident by the fact of what has
happened during Mr. Brezhnev’s visit.
There is also another obligation of
Parliament. In 1971, in a resolution
of Parliament, we welcomed the
treaty called the Indo-Soviet Treaty
of Friendship and Co-operation.
Unde article 9 of that Treaty, if any
party felt threatened, it had to consult
another party. In the case of Afga-
nistan, the Soviet Union has not con-
sulted India.

MR. CHAIRMAN: You need only
mention the point.

DR. SUBRAMANIAM SWAMY: It
is such an important point which has
been never mentioned before, It is
a new point. We have not been con-
sulted on Afganistan. So, the Treaty
is being worked in a lop-sided man-
ner. Parliament has a right to be
exercised over it. Therefore, I would
urge upon the Minister, if he wants,
he can extend the time, but you must
not close this sesion without a full.
fledged discussion on Afganistan and
its implications. Whatever discus-
sion takes place, it will benefit them
also because they also become clear-
er. At the moment the Government
is confused.
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MR. CHAIRMAN: Who will judge
as to who is confused?

DR, SUBRAMANIAM SWAMY:
You, sitting in the Chair, are the:
best judge.

Sir, the second point is about the
Members’ Salaries and Pension Act
and so on. This is an old Act and
requires revamping. Times have
changed. There was a time when the
Act was formulated and when people-
used to say that ‘if you are a lamp
post of Gandhiji, then you can get
elected” Now, the time has changed..
The electorate has become very ag-
gressive, you have to deliver the
goods to the constituency, you have
to meet the people of your consti-
tuency regularly and you have to-
travel frequently, and the whole con-
cept of a part-time Parliamentarian
has gone. Now it ig full-time Parlia-
mentarian’s work. In view of that,
a comprehensive review of that Act
is necessary, which will enable Mem.
mers of Parliament to travel to the
constituency not by ‘bailgadi’ or even
train by first-class, but by plane. And
the Minister is bringing an amendment
to the Act, but for a very limited pur-
pose, I request you to broad-base it,
consider this suggestion, and if neces~
sary, we will move amendments and
you may accept those amendments
so that we can have the scope for
duties better as
Members of Parliament. Thank  youw

SHRI CHITTA BASU {(Barasat): Sir,
I gave a notice under Rule 184 to dis-
cuss the present international situation

and the motion has already been ad-
mitted. .

Sir, there have been vast changes in
the international scene during the past
two months. The Parliament had the
occasion of debating on international
months back.
Therefore, I want that time.should be
found out in order to have a full-fled-
ged discussion on the international
situation as it exists today. 1 think
he should include it. | "
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[Shri Chitta Basu]

My second point is, you know that
‘Urdu is to be given official recognition
in certain States where the Urdu-
speaking population exists more than
& per cent, and that is the way by
which we can give official recognition
©0r the status the Urdu language is en-
titled to have. The Bihar Government
has done so, but there has been some
agitation against this. This creates a
.situation which is fraught with danger
in the sense that some political parties
have started agitation against the re-
cognition of Urdu language. That
is likely to creeate tension, that is
likely to create certain undesirable
situations. At this stage I do not want
to menion them, Therefore, it is
necessary that a discussion is held
here on the question of the status of
Urdu,
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*SHRI R. K. MHALGI (Thana): Mr.
Chairman, Sir, I draw the attention of
Minister of Parliamentary Aflairs to
the following one or two matters of
urgent public importance and request
him that the Government should come
out with a categorical statement in
that regard during the next week.

Five lakhs of civil employees of the
Defence Ministry have decided to go
on a token strike from 18th December,
1980 to persue their demands. If their
demands are not accepted, they propose
to go on an indefinite strike.

During the last year, in the month
of August, these employees and the
Governmeut entered into an agreement
regarding the scales of pay, promotion,
bonus and right to form a trade union.
The agreement also stipulates that it
should be implemented within a year.
Although more than a year has passed,
the Government have not taken any
steps so far and have failed to fulfil
the assurance. The Government has
lost its creditability as it has failed to
respond to the demands of the civil
employees. The Government should
come out with a statement regarding
this proposed strike without any de-

lay. »

*The Original speech was delivered in Marathi.
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The second important point that I
would like to raise, is about the Central
8ilk Corporation. The Silk Corpora-
tion in its 39th General Meeting
resolved that its Head Office should
be at Bombay. In 1971, the Union
Ministry of Industries endorsed the
resolution ang intimated that Bombay
woulg be the permanent head office.
But I have learnt that a plan to shift
the Head Office to Bangalore from
Bombay ig in the offing. This is not
proper or practical.

The Silk industry is the major
occupation in the 14 Districts of Maha-
rashtra. A scheme involving an ex-
penditure of 4 crores of rupees is
being prepared for the benefit of land-
less, and Scheduled castes and Sche-
duled tribes. Silk worth Rs. 12
crores is exported from Bombay
every year. Bombay®is accessible to
all the places in the world. If the
head office is shifted to ' Bangalore,
the Government of Maharashtra would
have to forgo sales and other taxes
of the order of a few lakhs of rupees.
That administrative office at Bombay
is there for the last 28 years and it
should be continued to be there. If
the Government has decided to shift
the office to Bangalore, it should
change ils decision, If such 5 decision
has not been taken let the Govern.
ment announce it during the next
week.

SHRIMATI PRAMILA DANDA-
VATE (Bombay North Central): I
would like that the following items
should be discussed in the coming
week, The first item is the failure
of the Government to implement the
agreement made with the National
Federation of Blind in the month of
August, 1980. The National Federa-
tion of Blind has announced that the
Federation would launch a nation-
wide agitation from January 1981 if
the Government failed to implement
the agreement signed in the month of
August, 1980. This agreement among

other items included employment for

all blind persons registered with the
Employment Exchange and regulari-
’aafion ‘of the services of all the blind
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persons who had been employed on
an ad hoc basis. The Government
should expeditiously intervene in the

matter and implement the agreement

arrived at with the National Federa-
tion of the Blind. I would like the
Minister to make a statement assuring
the Federation of the Blind.

Before taking up the second item,
I would like to ask one clarification.
We have been raising a number of
items over here., We do not get any
reply. The most important item:
that I had raised in the House was
the violation of the flag code inside
the Congress (I) office in the elections.
I had raised it in the first Session.
Then I wrote a letter to the Home
Minister. I got only an acknowledg-
ment. Again I wanted to raise the
question here. That has not been
admitted. I feel that our right has
been violated by the Speaker. I
would have been very happy if....

MR. CHAIRMAN: In which lang-

uage did you raise it before the
Minister?
SHRIMATI PRAMILA DANDA-

VATE: In Hindi,

Supreme Court judgement uphold-
ing the vonus for LIC employees
was delivered on 10th November,
1980. Since a period of 30 days
after the announcement of the
judgement has completed, the Govern-
ment cannot seek review.

SHRI JANARDRANA POOJARY
(Mangalore): Shrimati Pramila Dan-
davate has stated that something has
been voilated by the Speaker. It is
going on record.

MR. CHAIRMAN: There was no
allegation against the Speaker.

SHRIMAT! PRAMILA DANDAVA-.
TE: The Supreme Court judgement
upholding bonus of employees was de-
livered on 10th November, 1980. Period
of thirty days, after the Judgement

has been completed. The Government
4cannot seek review

of the Supreme
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‘[Shrimati Pramila Dandavate)

‘Court judgement. However, it is reli-
ably learnt that the Government is
.seeking review of the Supreme Court
judgement. It is creating great dis-
.satisfaction among the LIC employees.
Let the Minister of Finance assure the
House that they will not take recourse
to such a step and will thonour the
Supreme Court judgement.

1974 @ wili= 1 §, 9% TR
m@mmmmm
#® T TT RS A T X,

It was implemented and again Luck-
now. Court, Allahabad Court, Supreme
.Court and all the courts have upheld
the judgment.

SHRI SOMNATH CHATTERJEE
(Jadavpur): The Supreme Court has
directed them to pay the money.

SHRIMATI PRAMILA DANDAVA-
TE: And still they are not paying the
money. 1 would like that the Minister
of Finance should give an assurance
‘to the House forthwith that it will he
‘honoured.

DR. SUBRAMANIAM SWAMY: It is
the most anti.worker stand of the
.Government.

SHR1 SOMNATH CHATTERJEE: It
'is a very very important subject.

DR.' SUBRAMANIAM SWAMY: I
.am -also supporting it.

SHR1 SOMNATH CHATTERJEE:
Whenever there is a decision in favour
-0f the workers, they never carry that
wut,

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri);: I wanted to mention
nine points, However, the Speaker
.said that I should mention only two.
My request is at least the choice
should have been left to us so that we
could have mentioned the important
points. For example, the point of
importance which I wanted to raise
was the Prime Minister’s reference in
‘her speech at Rae Bareli mentioning
the war clouds in the country coupled
with the announcement that the Gov-
ernment of India would no more re-
peat the offer of ‘no war pact’ to

Pakistan, ey ||
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This corroborates what Mr. Morarji
Desai had said the other day. There
is a feeling created in the minds of the
people that what Mr. Morarji Desai
said is true. The Speaker did not
allow me to mention this particular
point,.

Also, with reference to the four
Divisions of Soviet Troups entering
Poland and deportation of Afghan
people, the Speaker should have al-
lowed me to mention them.

Now, I would refer to the points

which I have been permitted to men-
tion,

There was a news item which I
quote:

“A powerful lobby in the Petro-
leum and Chemicals Ministry is
manoeuvring a major sell-out to
multi-nationals, sabotaging indige-
nous initiative in oil exploration
and exploitation and dragging
India further in the red as a result
of spiralling petroleum import costs.
CFP of France bid for a major
share of the cake.”

When this was announced, the hon.
Minister Shri P, C. Sethi, is alleged
to have helplessly pleaded-:

“l personally feel that no one
would be willing to explore oil for
us without sharing it.”

1 further quote:

“The Association of Scientific and
Technical Officers (ASTO) .of the
Oil and Natural Gas Commission is
incenseq and hags shot off memoran-
da to the Prime Minister and other
Cabinet members protesting against
the move.”

I request that there should be a
full discussion on this particular issue
because the ONGC is being ditched
to favour multi-nationals.

The other point which I would like
to raise is that the Bombay High Court
(Extension of Jurisdiction) Bill, a very
important Bill, was included in the
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List of Business from 17th November
to 25th November, on every day of
sitting. This is an important Bill from
the point of view o! people staying in
Goa, Daman and Dieu and also per-
sons staying in south of Ratnagiri dis-
trict. Last Friday, a mention was
made by my hon. friend, Shri Mhalgi.
No reply has been given by the hon.
Minister nor we find this item included
in the business for the next week. I
would, therefore, request the hon.
Minister to tell us as to why this Bill
hag been dropped. Is it a fact that
some of hig colleagues from a parti-
cular State are opposing and putting
pressure on him and the Government
not {o include this particular item in
the business for the next week? This
ig a very important Bill
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SHRI N, K. SHEJWALKAR (Gwa-
liory; What about Shastries? '
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SHRI NIREN GHOSH (Dum Dum):
A great scandal has erupted in Delhi.
Land reserved for ESI hospital and
for which money was deposited has
been handed over to the Modi Group
by the Lt Governor himself over-
riding all objections, and lakhs of
labourers have been deprived of their
benefits. ... ' '

" SHRI SOMNATH CHATTERJEE:
This is a very important matter.
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SHRI NIREN GHOSH: Not only
this, this Modi Group has in fact al-
ready been given 15 cares of land in
Saket for Rs. 66 lakhs while the
market value of this land is said to
~ be about Rs. 10 crores. Over and

above that, this land is also being
given to them by the Lt. Governor,
Jagmohan. His own department and
the Finance Depaartment of DDA ob-
jected to it and did not approve of it
but over-riding all these objections
the Lt. Governor has given this land
to the Modi Group so that the ESI
may not get this land. That is why
I said a big scandal has erupted in the
City of Delhi itself.-

The second point I want the House
to be seized of is the matter about the
Bhagalpur blinding. Whatever state-
ment was made by the government, by
Giani Zail Singh before this House
that crirninal cases have been started
against Policemen, that 15 police
officials have been suspended, that
they have been arrested, that they
have been transferred—these are the
points that he made before the
House, it seemg that none of them is
true. No  criminal case has been
started against them for  blinding.
For the dereliction of duty in record-
ing the F.LLR. for that they have been
served with suspension orders. You
informed the House about that. But
several days after that, no order of
suspension was served on them.
' Neither of them has been arrested; nor
have they been externed. After
your statement, for several days, they
were very much there,

SHRI RAVINDRA VARMA: Not
externed but they have been trans-
fered.

SHRI NIREN GHOSH: But they
Were very much conspicuous by their
bresence in the police demonstrations
at Bhagalpur.

Another point is this. Shri Vasant
Sathe says that these incidents should
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not be blown over as these may tar-
nish the image of the country before
the world. But when the debate took
place in this House; the tragic part
of it is that the A.LR. did not men-
tion about that. That is why 1 say
that this is such a matter on which
eiher a privilege motion may come
or the House should discuss it fully
and thread barely. This is a serious
matter,

SHRI RATANSINH RAJDA (Bom-
bay South): Mr. Chairman, Sir, I had
raised about four very important
issues. But ] am asked {o confine
myself to two points only. I shall
try to confine myself to two points.
First point that I would like to be
discussed in this House is a matter
of supreme national importance, That
is, when Mr. Brezhneve came over
here, a Civic Reception was given
to him at Vigyan Bhavan. Our Prime
Minister spoke there to the effect by
complaining before him, a foreign dig-
nitary, that understandably the
Rightist Parties are not supporting her
policies; but the Leftist Parties are
also opposing her.

This is an act of an utmost impro-
priety. I have given a notice under
222 and 223 for the privilege.

MR. CHAIRMAN: How many twos
are there?

SHRI RATANSINH RAJDA: Three
twos. You know the rules. You are
our Chairman and you are expected
to know ajl the rules.

MR. CHAIRMAN: 1 was rather con-
fused as to how many twos are there.

SHRI RATANSINH RAJDA: Now,
Sir, the Speaker is seized of this
matter, 1 do not know whether it
(privilege issue) would see the light
of the day or not. I am going ty cite
some authorities before the Speaker.
That apart, I do not want to pull down
anybody from that side. We have to-
elevate the national politica] and pub-
lic life in our country. We must have
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some sense of proporuon. "When 2
foreign dignitary comes and when he
is present, to disciss with him or com-
plain about the domestic or internal
affairs is completely wrong and to
pass a derogatory remark about the
functioning of oppomtran parties is
very much improper. It is highly
improper and condemnable, ] am
sorry to use the words.

Our Prime Minister is a clever tac-
tician. She took this opportunity to
influence our Leftist Parties here in
India through Mr. Brezhneve so that
they may give full support t5 her
policies. (Shri R. L, Bhatia: Are you
speaking for the Right or for the
left?) This is not a forum for that.
Let us have a debate and you will
come to know of it. We gre «ot
opportunist and we are not turncoats.

Sir, according to me, the Prime Min.
ister is not an individual but she re-
presents our country. Mr, Stephen is
keenly hearing me and so I think he
will surely agree with me on this.
Lawyer, as he is, he has got a logical
mind, and so he would persuade the
Prime Minister that at least in future,
such a thing should not be repeated.
Whatever may be our differences, we
shall settle our scores within the coun-
try by going to the masses and con-
vincing them, Go to the masses, and
convince them by your arguments.
But here, when a foreign dignitary is
there, to invite him to interfere in our
internal affairs is completely impro-
per. Indirectly the Prime Minister
has given that impression that she is
inviting Mr. Brezhneve to influence the
leftist parties of India....

MR. CHAIRMAN: The hon. Mem-
bers are intelligent enough to catch
your point. (Interruptions) :

SHRI RATANSINH RAJDA: Hon.
Home Minister sometimes does not
understand English language correct-
ly and that is why 1 am trying to
- elaborate. .I have to raise two or.
'three points.

THE mmsm OF COMMUNI; |

'CATIONS (SHRp C. M. STEPHEN):

Why do you discuss the sub;ect mw?

- SHRI RATANSINH _RAJDA: ‘I_ want

that a debate should be held on the -
floor of the House. This ~must be
debated. This must be included for
discussion.

SHRI C. M. STEPHEN: You are
starting the discussion straightway...

SHRI RATANSINH RAJDA. 1t is a
point of supreme nationa]l interest
which I have raised...

MR. CHAIRMAN: 1t is all right,—
your second point is all right.

SHRI RATANSINH RAJDA: 1 am
coming to the second point. This is
about the ‘n?)n—availability of essential
commodities in all fair price shops in
the city of Bombay.’

SHR! ATAL BIHARI
What about Delhi?

SHRI MOOL CHAND DAGA (Pali):
Not more than 5 minutes should be
taken; he has taken up so much of
time. It is there in the rules. It is
the report of the BAC where all par-
ties are represented.

MR. CHAIRMAN: I think he would
finish within 5 minute.

SHRI MOOL CHAND DAGA: Al
parties are there in the Business Ad-
visory Committee.

MR. CHAIRMAN: Let the hon.
Member finish quickly,

SHRI RATANSINH RAJDA. As
far as essential commodztles are con-
cerned..

MR. CHAIRMAN: Mr. Rajda, you
have not referreq to Rajasthan. That
is what he wants.

SHRI RATANSINH RAIDA. _Sir,

VAJPAYEE:

the hon. Member is a very good friend

of mine. I will include Rajasthan
also. But, Sir, I am taking the na-

txonal perspectwe. In almost an the
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_ cmes, the tair price shops face dif-
_ culty in getting essential
~ ties. The common man is’ very much
: 'hazassed and. people are groaning
~ under discontent.

‘also like to mentiop

‘commodi-

" Government should
take this matter very seriously. Sugar
is not available, Food supplies are
not available. Edible il is not avail~-

- able, A great commotion will take

place and a great agitation is in the
offing. In the city of Bombay espe-
cially people are very much distur-
bed and agitated. So, my plea is, this
thing should be included in next week’s
agenda,

MR. CHAIRMAN: ‘There were two
points which you wanted to mention.
Now, you have already mentioned
them,

SHRI RATANSINH RAJDA: 1 would
that this House
should diseuss about demoralisation
th:t has set in in the rank and file of
Government servants, particularly in
Meihya Pradesh where about 50,000
empiovees have been transferred, btut
since I am required to raise two sub-
jects, I shail not deal with it at present,

MR. CHAIRMAN: Now, I may state
that the hon. Speaker has indicated
that not more than 10 Hon. Members
would speak on this item,

SHRI ATAL BIHARI VAJPAYEE:
Sir, the numbter should be reduced to
5.

MR. CHAIRMAN: Anyway, the Hon.
Speaker’s indication may be kept in
view.
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1457 brs. K
STATUTORY RESOLUTION RE: DIS-

APPROVAL OF NATIONAL SECURI-
TY ORDINANCE AND NATIONAL

s/ SECURITY BILL~—contd. - -

MR. CHAIRMAN: The House will
now take up further discussion on the
Resolution moved by Shri Atal Behari
Vajpayee on the 10th December, 1980
and further consideration of the
National Security Bill moved hy the
Home Minister on 10th December,
1980.

Shri Siephen was on his legs. He
has already taken seven minutes,

SHRI K. P. UNNIKRIHNAN (Bada-
gora): At 3.25 there is a statement by
the Railway Minister. Therefore, there
are only 25 niinutes left, at 3.30 Pri-
vate Members' Business will be taken
up. There are representatives of six
parties to speak. We might, therefore,
consider and extend the time that we
had earlier allotted for general dis-
cussion on this Bill, otherwise it is
not possible.. . (Interruptions)

AN. HON, MEMBER: Is it being
extended?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): Ornly
Mr. Speaker can do that.

MR. CHAIRMAN: Mr. Stephen is
on his legs and 1 have requested him
to continue his speech. 1 learnt al-
together five hours had been allotted
to this subject and three hours and
Yne minute have been taken. There
are several other members also to
speak. Mr. Stephen may continue.

SHRI C. M. STEPHEN: Sir, yes-
terday 1 was submitting about the
effort of the Janata Party to incor-
.porate in the Criminal Procedure
Code what was virtually the MISA.
What they wanted to incorporate was
the Maintenance of Internal Security
Act hodily with some verbal changes.
Nor, Sir, this is a matter of very great

' significance which must not be passed

off as a causual thing.



